CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH
0.A. No. 242 of 1995,

Thursday this the 20th day of June 1996,

CORAM: -

HON'BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON*BLE MR. P.V. VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

Hareendra Kumar S.,

Junior Clerk, .

National Research Centre for Spices,

Calicut. o «s Applicant

(By Advocate Shri P.V. Mohanan)
Us.

1« The Director,
Natlonal Research Centre for
Spices,
Marikunnu 9.0.,
.Calicut-673 012.

2. C. Venugopal,

‘Senior Clerk, : :
National Research Centre-for
Spices,
Marikunnu P,0., v
Calicut. . - Respondents
éﬂy Advocate Shri Matheus J Nedumpara(R. 1)
By Advocate Shri James J Nedumpara)(R.2)

The application having been heard on 20th June 1996,
the Tribunal on the same day delivered the Pollowing:
O RDER

CHETTUR SANKARAN NAIR(3), VICE CHAIRMAN

Applicant'séeks promotion @a@s Senior Clerk, in

preference to second respondent. A further direction to fill
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up the»vécancy oE‘Seniar ;ierk.by daputation for tu§
years and then to conside; applicant is aléo sought. ;
By;tAat time, he would acqui:e_thé quélificétion of

Pive years'_sarvipe;

2. - Applicant was provisionally appointed as Junior

' Clerk on 23.3.91. Theresfter, on 1.3.93 he was regularly

appointed as Junior Clerk. A Qacancy'o? Senior Clerk

arose in 1994 and second respondent who came from ancther

institute on'loss of seniority, was appointed to that post.,

3. - According td\applicaﬁt he is senior to second

respondent as second respondent forfei@gd seniority
coming from ancther institute and joiming the imstitute

under second respondents This .argument would have been

‘attractive, if seniority were the criteriom for premotion,

- But, it is not. Five years service as Junior Clerk is

necessary for proéofiom as Senior Clerk; Thouéh ééﬁiér
in rank to éecbndlrespondené appliéént d&eé nut‘haye the
éligibility qualifiéatioa of Pive yeérs-"éeryiceo

4T - As for the second prayer, to fili up’thelvacancy
On,deputationAfof tuo yearsiénd then consider applicant
for prqmofidn, ue;dould_unly‘say that it is'for thé
depértmént t§ decide on the-appropr;ate-methud ‘Paf

filling up a post. Applicéht has no.legal‘right to get

‘a directian'regérding the filling up of a vacancy in a-

.~ particular manrer.
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5. Notuithstanding all these, it is necessary that
a'seniority lisp of Junior Clefks has to be draQn up.
According to counsel‘for applicént thére'is no seniority
list in force. Depértment has not disputed this contention.
UeAdirect first respondent to prepare‘a.seniorityvlist

‘qf Junior gle:ksimmed;ately; A provisianai seniority list
Uillvbe;pr;pared,‘circulated among the employees, their
ubjectioaé considered and then a final Sehiepity list
uill'be prepared in the cétégory of Junior Clerk within

six moﬁths from today.

6 Vacancies, if any, in the post oFVSaniorlclerks,

- will not be filled up ﬁill a seniority list is finalised

a0 that those who may qualify on eligibiiity-cum-saniority
criteria may not be left at lurch.

7. Application is disposed of as aforesaid. Nao costs.

-Thursday this the 20th day of June 1996.
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ADMINISTRATIVE MEMBER . VICE CHAIRMAN
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